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Resolutions, The Minister will inter-
vene and the Mover also will reply.

Now, let us take up the Half-an-
Hour Discussion.

17-30 hrs!
HALF-AN-HOUR DISCUSSION

TERMINAL BENEFITS TO BEAS-SUTLAJ
LINK WORKERS, TALWARA.

MR, CHAIRMAN: Now let us take
up the half-an-hour discussion. Shri
Bhagat Ram.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Now you are calling biin.
You are really creating...

MR. CHAIRMAN. I will show you
the records and you will be satisfied.

SHRI C. K, CHANDRAPPAN. I
could have raised the matter of quo-
rum ang got the House adjourned but
I do not want to do it.

st W ™ (fReER) : gwwfa wgeT,
# 9 WA, 1978 FI UF FWAA qT AT
fe®r Fva7 w1 3456/355)) FAvET qg AT :

(a) Whether the Co-ordination
Committee of Beas-Sutlej Link wor-
kers of Talwara had drawn Govern-
ment's attention towards discrimina-
tion while giving terminal benefit to
the workers;

(by How many workers got termi-
nal benefit and the number of those
who did not get the same;

(¢) whether there is a great resent-
ment among the workers against this
discrimination and the Co-ordination
Committee has started agitation; and

(d) whether Government pronose to
give terminal benefit to the remaining
workers?

TAFT Toqré qA ag fear feam war ar:

(a) Government is not aware of
anv  discrimination in the grant of
benefits under the rules, to the
workers?

(b) to(d). Do not arise,
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(a) under which rule some workers -
had been given terminal hanefit and
others denied;

(b) the number of those who got the
terminal benefit and those who were
denied; and

(c) whether Government propose to
give terminal benefit to the remaining
workers? .4
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Sir,
the hon. Member raised a few points
about the Beas-Sutlej Project about
the retrenchment benefits. 1 would
like to impress upon him that it is the
endeavour of the Government to see
that as many, people who are retren-
cheq are re-employed elsewhere in
various other projects,

In fact, we have suggested to them
that as and when new projects are
coming up in the neighbourhood, we
will try to see that they are accom-
modated and absorbed in those pro-
jects. In fact, Thien Dam is one of
them and it is pending techno-econo-
mic clearance and as soon as it is
cleared. most of them, probably, will
be able to be absorbed in that Dam.

Even if that dam is not coming up
tast enough, we will try to see that
these workers are absorbed in some
other projects which are coming up in
the neighbourhood. It is in the :nteiest
of the workers that we created a cell
in that area itself where these penple
are registered and whenever the vacan-
cies arise these names are sent and
they are persuaded to absorb them.

About the terminal benefits the
hon’ble Member was telling that some
discrimination hag been shown. Abso-
lutely no discrimination was shown, It
is only under an agreement that re-
trenchment benefits were given to all
those employees who were retrenched
as and when the work in a particuiars
area was completed and for the per-
manent employees some benefits are as-
sured on the basis of some understand-
ing reached between the State sovern-
ments from where they have been re-
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cruited to serve on these projects, lt is
only because of that some  benefits
were allowed to be enjoyed by ihis
permanent staff and evep, these peo-
ple will ggt only after they get back
to their parent States. That is why I
say, there is no discrimination, For
instance, the Punjab Government has
sanctioned two advance increments ‘o
their officers who have worked satis-
factorily on the Beas project for at
Jeast three years. Like that the Harya-
na Government has given two advance
increments angd the Rajasthan Govern-
ment has also given some project com-
pensatory allowance at the rate of 20
per cent. Whatever terminal benefits
were given in vyiew of this assurance
given by respective State governments.
That is why some of these permanent
employees get these benefits. But other
workmen—in fact, there were worker:
working for a number of years--when
the question of retrenchment came
they placed before the managemeit a
number of demands. It is only after
discussion with the union representa-
tives that an agreement was reached
whereby a number of retrenchment
benefits were given to these workers.
Sir, if it is a question of helping these
employees to get jobs elsewhere we
will certainly help and even now I can
say that a number of workers have
been employed in other projects in the
neighbourhood. That is why I |, am
emphasising that there is no discrimi-
nation.

With regard to various others pro-
blemg that he’ has raised about tihe
hard labour they have put in we do
appreciate and sympathise with the
workers and We appreciate their
cacrificial tendency. That is why we
tried to reach an agreement with the
niop, and tried to settle these dis-
putes by giving them a number of
benefits,
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“The management promised ihat
they woulg however continue tlheir
efforts to help the retrenched work-
men to get jobs elsewhere both in
private and government undertak-
ings”.

w9 fzage  qifng Fva F wf¥q Qv eed-
Wwa g1§ ? 39 1 Az wa agr fEmr
AT g d1az A sMHE AL WEr &
gzt g fxaamm M7 gfram i a a
A AW ATEFE A fam 7 AR
sy A vEIT &1 afzm §EA & arq Wg
A1 ¥ F% = {2, ARG ([W@TE AR
R & A0 AT ALFIT SEAE AT 9O € AfFA
ST @adz § £ W7 1978 F fam wraAw
oo gfdr wAfEFAr Fmw ogm @ 7
9z & o ffeqdz gmr w fxaw A w6
;qﬁ ATz FW & AT gAY ag Wy [
o1 f& S gIra AT 4930 7 T FI9ETT §
drawing wages C\ceedmg Rs. 500 p.m.
in lieu of terminal benefits.
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SHRI P. RAMACHANDRAN: The
hon. Member has raised some new
points.

He desires to know as to how many
clauseg of the agreement have been
implemented. After all, these points
raised in the agreement are about the
retrenchment benefits. According to
‘the agreement, the retrenchment bene-
fits have been given to all those emp-
loyees who have been retrenched. And
about their placement in other pro-
jects, as and when vacancies arise, as
and whep the projects are taken up,
definitely these people are given the
very first preference. As a matter of
fact, about 5,000 workers out of the
retrencheq workers have been found
employment elsewhere. The place-
ment cell is very much working there.
All those who have been retrenched
are absorbed there These lists are be-
ing circulated to various project areas
These project authorities are being
persuaded to accept some of the emp-
loyees or all the employees retrenched
from thore. In these cases, it is very
difficult  for us to force other
project  authorities to take all
the employees retrenched here. It is
only because of that difficulty that a
number of benefits are given to those

retrenched employees as a sort of :om-
pensation, and in g project like this,
we cannot afforq to keep all the =mp-
loyees till the end of the project. That
is also the difficulty. It is a big project,
and there are many phases of work. As
and when these phases of work are
completed, the employees have to be
retrenched. Otherwise, it will be a
great burden on the project itself. In
a big project like this, there would be
50,000 people working at a particular
period of time and we will not be
able to keep all the emplo-
yvees till the project is completed
or till alternate jobs mre found for
them, because it wil] be a great strain
on the project itself. Then, this project
is being executed on behalf of the
States concerned. States like
Rajasthan, Himachal Pradesh,
Punjab, Haryana etc. are concerned.
These States are contributing money
for the execution of these projects.
Anything that we do wil] have to be
done with the consent of these partner
Sates. We are trying to see that ithese
employees are not put to great difficul-
ties about their livelihood. That is
why  this compensation is given re-
trenchment benefity are given and
they are also heloed to get jobs
elsewhere,

DR. RAMJ] SINGH: I want a clari-
fication, In your reply to Question No.
5724 by Shri Sivaji Patnaik, you have
enumerated different steps that the
Government are taking to provide em-
ployment to these retrenched workers.
You have enumerated eleven s«teps
there. How many of these things have
you been able to fulfil by now?

SHR] P. RAMACHANDRAN: All
these steps are being fulfilleg gradual-
ly. The only thing is this. Suppose W¢
suggest to these people to go to some
other project, some of them are not
prepared to move out of the
area, even if the employment
is ayailable. It is very diffi-
cult to see that all the people aré
emploved in the nearby area. That is
why, we circulate the names of the re-
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trenched employeeg to other projects
also, We alsg write to them and ask
them to give some priority and prefe-
rence (o these employees and when
they give, preference somg of the
employees are not prepared to
o to the far off places. That is our
difficulty. It is our endeavour to see to
help them in placing them in various
projects.

DR. RAMJ] SINGH: You are going
to have many supcr-thermal power
stations, Will you assure the House
that these relrencheg workers will he
vmployed in those power projects?

SHRI P. RAMACHANDRAN: Defi-
nitely if they are found suitable for
the particular type of work; and if
they are willing 1o go to the project
areas, theip casez wil] be considered
sympathetically and favourably,

Far g ar #=z3F fRar i

SHR] P. RAMACHANDRAN: Yes.
It js out of the funds given by these
partner-Stateg that these benefits were
paid.

MR, CHAIRMAN: The House now
stands adjourned, to reassemble at 11
4. m, on Monday, the 18th December.

19.56 hrs.

The Lok Sabha then adjourned till
Eleven of the (Clock on Monday,
December 18, 1978/Agrahayana 217,
1900 (Saka).



